CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.4.NO. 235 or 1992

TroNO;
DATE OF DECISION 9.2.1596.
Shri v.T. Grampurohit, Petitioner
Mr C.S. Upadhyay Advocate for the Petitioner (s)
Versus
Union of India & Qrs. Respondent s
Mr. akil gureshi, Advocate for the Respondent (s)

CORAM

The Hon’ble Mr, V. Radhakrishnan, admn. Memher.

The Hon’ble Mr.

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?

\

\\
(
J

2. To be referred to the Reporter or not ? K\/
8. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri V.T. Grampurohit

working as senicr computor

in the office of the Executive

Engineer, Mahi Division,

CaW.C. Ahmedabad. eses applicant.

(Advocates Mr. C.S.Upadhyay)

Versus.

l. The Union of Indi a,
Ministry of water Rescurces
Shram shakti Bhavan,

Rafi Marg, New Delhi-1.

2. The Union of India,
Ministry of Finance
Department cof Expenditure,
New Delhi - 1,

o 3. The Chief Engineer,
Water Resources Qrganisaticn
North Regicon, C.W.Ce
Room No. 801, sSeva 3Bhavan
R.¥. puram, New Delhi.

4. The Superintendent Engineer
C.W.C. Wastern River Circle,
Bleck 'C' 3rd Floeor West wing
C.G.0. Complex, seminar Hills
Nagpur .

(9]
®

The Under Secretary (T.S.)
Central water Commissiocon
Room No. 308, Seva Bhavan
R.K. Puram, New Delhi.

€. The Executive Engineer (C.W.C.)
Mani Division, vaghela Building
1 Shyam Nagar Gurukul Rcad
[ Memnagar, Ahmedabad. ««+s. Respondents,

(Advocately Mr. akil kureshi)

ORAL ORDER

C.A.NO«. 228 QOF 1992

Date: 9 .2 0960
per: Hon'ble Mr. v. Radhakrishnan, admn. Member.

Neither the applicant nor his advocate

present. Dismissed for default. No order as to costs.

(V.Radhakrishnan)
Membe r (A)

vtce.
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11.11.92

Present: Mr.C.3.Upadhyay, Adv/Apt. . |
Mr. Akil Kureshi, Adv/Res.

Heard. Applicafion is aamitted. Respondents |
have already filed their reply. Re joinder if any

within three weeks. List before the Registry

EL/

(N.V.Krishnan)
Viice Chairman

for completion of pleadings.

vte.
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MA_ 230 of 963

None present for the parties.

(V.Radhakrishnan)
Membe r(A)

Mr. Upadhyay i8 not present. Adjourned

to 9.2.195¢6.
4

(V.Radhakrishnan)
Membe r(A)

VECe.

oL Mr. ypadhyay .

vic.

In view of the circumstances stated dndgr

the consent of Mr. Kureshi, M.A. is allowed.

Order dt. 9.2.96 is set aside,, and Q.A.

restored to file. Call en 19-4-96. Py
(«V.Radhakrishnan)
Membe: (A )
crk

pdjourned to 22.4.1996 at the reguest
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Date Office Report ORDER
22.4.96 Mr. Kureshli 1s not present. adjoumed
to 23.4.1996.
(V.Radhakrishnan)
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‘ CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NOO28/92
BB DI
DATE OF DECISION 26+4+1996
Shri VeTeGrampurchit Petitioner
r-ir.C.";:.Upaohyay Aitvocats o s Patlionet [4]
Versus

Union of India & Orse
Respondent

Mr.Akil Kureshi .
Advocate for the Respondent [s!

CORAM
The Hon'ble Mr.Vekadhakrishnan : Member(a)

The Hon'ble Mr,

JUDGMENT

i
i

1, Whether Reporters of Local papers may be allowed to see the Judgment ¢ !l
, To be referred to the Reporter or not ?
g, Whether their Lerdships wish to see the fair copy of the Judgment ? P

4, Whether it needs to be circulated to other Benches of the Tribunal ¢
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Shri VeT.Grampurohit

working as Senior Computor

in the Office of the Executive

Engineer, Mahi Division, CWeCe

Ahmedabade. ¢ Applicant

(Advocate $ Mr.CeseUpadhyay)

Versus

le The Union of India,
Ministry of Water Resources
Shram Shakti Bhavan,
Rafi Marg, New Delhi_ 1

2. The Union of India
Ministry of Finance,
Department oi Expenditure,
New Delhi"l .

3. The Chief Engineer,
wWater Resources Organisation,
North Region, CeWeCe,
Room No.8U1l, sSeva Bhavan,
ReKePuram, New Delhi=110 066.

4+ The Superintending Engineer,
CeWeCe Western River Circle,
Block 'C' 3rd rFloor West Wing,
CeGeOe Complex, seminar hills,
Nagpur-440 006.

5. The Under Secretary (Tese)
Central Water Commission
Room No.308, Seva Bavan,
ReKePuram, New Delhi-110 066

6+ The Executive Engineer (CeWeCe)
Mahi Division, Vaghela Building,
1 Shyam Nagar Gurukul Road,
Memnagar, Ahmedabad-=52. $ Respondents

(Advocates Mr.Akal Kureshdi)

JUDGMENT
OQA0N00228/92

Dates2 bede 1996

Pers Hon'ble MreVeRadhakrishnan 3 Member(a)

Heard Mr.CeSeUpadhyay and Mr.Akil Kureshi, the
learned advocate for the apprlicant and the respondonts

respectivelye.

2. The applicant was recruited the department of
respondents as Senior Computer on 16.7 .84 and was

working as such the date of the application. The pay-scale

"300




or the Senior Computer Was revised as per the
recommendation of Pay Commission in the following tw ©
scalese Rse330-560 & Rs.425-700. The bifurcation of

the post into two different pay scales was challenged on
trhe basis that all the senior Computers discharged the same
duties and as such there should not be any discrimination
in the pay scale of senior Computerse. This difterenciation
in pay scales was challenged as violative of Articles 14 &
16 oi the Constitution of India. The Principal Bench in its
judgment dated 23.11.1990 quashed the corder giving two
separate pay scales and declared that all Seniocr Computers
siall be entitled for the pay scales of Rse425-700 with all
attendant benefits including arrears with etitect from the
date the revised pay scale became eirective.

3e The applicant's contenticn is that inspite of
the judgment of the Principal Bench he has not been civen
the benefit oi the higher pay scale even though placed in

a similar positione Certain employees working as Senior

e}

Computers approached the Principal Bench and got the
benefit extended to theme. However, the applicant was not
given the benefit of the higher pay scale in financial
terms from the aate o:f his appointment. His pay was

fixed motionally in the higher pay scale oOf Rse425-700

from the date o©of appointment with actual ptasis with effect
from 1¢12.88 in the revised pay scale of Rs«1400-2300,
Annexure A-1. The applicant represented tC the higher
authorities, {(Annexure A-3) requesting for actual benefit of
higher pay scale from the date of the joining i.ec. 10 784
on the ground that all his collegues had been given the
benefit from the date of the joininge. According to him, no

reply has been given to him so tfar. Accordingly, he

‘|4n~
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has approached this Tribunal praying for the following
relietss
"(1) The respondent authority may be directed

to extend the benetits of pevision of nay
scale of Senior Computers iece Rsed25-700
to the applicant with effect from the date
Of jointing as Senior Computer i.a. trom
167484 to the applicant with all attandent
benerit like arrears of pay to him, atter

quashing the impugned orders:

(2) The respondent authorities may be dirccted
to pay the cost of this application:

(3) Any other relief as deemcd fit by the
Hon'ble Tribunal in the interest of
justices"

4. The respondents have f£iled reply. T;ey have stated
that the Ministry of Water Resources vide their latser
dated 24+2.89, Annexure R-I, had decided that the boneiit
of higher scale of senior Computer may be allowsd to the
concerned employees on notional basis with effecot from
141+1973 and on actual basis with affect From Ll.12.38.
Accordingly the applicant has been given the benestfit of
the scale notionally with etffect from 16,7.84 and actually
with erfect from 1.12.1988,

S5e Mr.Upadhyay, the learned advocate tor the apolicant
argued that when once the Senior Computers who had
approached the Central Administrative Tribunal had been
given the benefit of higher pay scale the actual date

of appointment vide judgments of the Principal Bench

dated 16+11.88(shri KeS.Munna & Ors.V/s. Union of India

& Ors.), Allahabad Bench (Shri Kailash Ram & Ors. V/s.
Union of India & Ors.) Principal Bench dated Z3.1i.90,
(shri Dwarka Prasad V/s. Union of iIndia & Ors.), there

is no reason why the applicant, who is similarly placed
should not be allowed the benefit of the higher pay scale

on actual basis from the date of his appointment
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iece 16e7¢84. Mre.Akil Kureshi Senior Standing Counsel for
the respondents fairly conceded that there cannot bs

any major objection to granting the prayer of the
applicant apart from the iact that the letter dated

244241989 stood in the waye.

6. The applicant is similarly placed as the other
applicants referred to in the earlier judgments of the
diifrerent Benches of the Ceaele who have been granted
the beneiit of the higher scale irom the actual date
ci their joining as senior Computer. It is pointed ocut
by the applicant's advcecate that even any junicrs to
the applicant have been granted the beneiit. Hence,
keeping in view the Iacts and circumstances of the case,
XV it is c¢nly fair that the applicant is also ¥ extendad
™ the benetfit oi the nigher scalc of Rs.425-700 as Senior
Computer from the dete of the joining as suche
Accordingly, the application is allowed« The respondents
are directed to extend the benefit coif scale of Re425-700
with ettfect from the date the applicant joined the
service as Senior Computer i.ce 16.7.84 on actual basis
\ with all conseguential benerits including arrears which
shall be calculated and disbursed to the applicant
within three months from the cate of the receipt c¢f a

copy of this judgment. No order as to cosis.

o

\VeRadhakrishnan)
VMember (A)



